
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Mediation (High Court of Tripura) Rules, 2016 
(As Amended upto 3rd Amendment dt. 12.07.2023) 
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HlliH CUUKI UFIKIYUK,.,\
AGA.RTALA

Dated, Agartala, the 11If: April, 2017

NOTIFICATION

1. Short Title and commencement:

(i) These Rules shall be called the Mediation (High Court of Tripura)
(Amendment) Rules, 2017.

(ii) They shall come into force with immediate effect.

2. Amendment of Rule 18

For Rule 18 of the Mediation (High Court of Tripura) Rules, 2016, the
following shall be substituted, namely ;-

" Generally on the expiry of 60 days from the date fixed for the first
appearance of the parties before the mediator, the Mediation shall stand
terminated unless the mediator considers the case as exceptional one and
extends the time limit for further 30 days with the consent of the parties.
However, time may be extended beyond 90 days, only with the
permission of the Referral Court, provided both the parties agree to it.
The Mediation shall stand terminated after expiry of 90 days unless the
Referral Court being approached by the mediator and with consent of the
parties extends the time limit beyond 90 days"

By Order

Sd/-
( S. G. Chattopadhyay )

Registrar General



HIGH COURT OF TRIPURA
AGARTALA

No.F.3 (28)-HC/2018j502
Dated, Agartala! the 6th April, 2018.

NOTIFICATION

1, Short Title and commencement:

(a] These Rules shall be called the_'f'1ediation ( High Court of Tripura) (Second

Amendment) Rules, 201S' .
(b] These Rules shall come into force with immediate effect.

2. Amendment of Rule 5
Rule 5 (a) (iii) of the Mediation (High Court of Trlpura) Rules, 2016, shall be

substituted by the following:-

(iii) Judicial Officers or Legal practitioners with at least 10 years'
standing at the bar at the level of the High Court or the District Court

or courts of equivalent status.

By Order
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HIGH COURT OF TRIPURA
AGARTALA

No.F.3(28)-HC/15-23/1199-1223 Dated, Agartala, the 12th July, 2023

NOTIFICATION

Printed at the Tripura Government Press, Agartala.


